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Principal Bench: New Delhi

CP No,505/2002

IN

OA No,2390/2001

This the clay of 14th January., 2003

Hon " b 1 e Sh „ Gov i ndan S. lamp i Mernber (A )
Hon'''ble Sh„Shanker Raju„ Member(J)

M rs„Ratn a Va rs hn ey

Flat No,31,
Jangpura Extension Market,
New Delhi: 110 014,

(By Advocate: Shri Rajeev Bansal)

Sh H,M.Cairae

Commissioner,

Kendriya Vidhyalaya Sangathan,
18, Institutional Area,
S ha heed Jeet. Singh Marg,
New Delhi,

Sh D.S.Bisht,
Joint Commi ss, ioner (Adrnn,),
K e n d r i y a V i d h y a1aya Sangathan,
18, In St i tu t i on a1 A rea,
3haheed Jeet Singh Marg,
New Delhi,

Sh S,K,Tripathi,
Secretary,

Ministry of Human Resource Development,
S f'I a s t r i B h a w a n ,,
New Delhi. ,,,Respondents.

(By Advocate: Shri S.Rajappa)

0RDERCQJ3AL1

By Sh-Shanker Raju, Member(J)

In the light of an affidavit filed by Respondent

No,3 wherein it has been stated that the case of the

applicant has been considered, and has already been paid

Rs, 10,000/-- to the petitioner and an enquiry has been

ordered by the Secretary, nothing survives in the VcP and

the same is accordingly dismissed

alleged contemnors are discharged.
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(Shanker Ra'ju)
Merner (J)
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